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(GROUP-II) :
NOTIFICATION K
Jaipur, August 11, 2014
‘ No. F. 2 (30) Vidhi/2/2014.- The following Act of the
Rajasthan  State Legislature which received the assent of the
Governor on the ¢" day of August, 2014 is hereby published for
eencral information:- .
THE RAJASTHAN CIVIL COURTS (AMENDMENT)
ACT, 2014
(Act No. 15 of 2014)
‘Rcccivcd the assent ol the Governor on the 8" day of August, 201 4]
. An
Act
further to amend the Rajasthan Civil Courts ( Jrdinance, 1930,

Be it enacted by the Rajasthan State Legislature in the
sixty-fifth Year of the Republic of India, as follows:-

1. Short title and commmencement.- (1) This Act may be
culled the Rajasthan o ivil Courts (Amendnient) Act, 2014.

(2) 1t shall co nie into toree at once.

7. Amenduient of section 5, Kajasthun Ovdinanec No. 7
of 1950.- In section 5 of the Rajasthan Civil Cowts Ordinance,
1950 (Ordinance No. 7 of 1950), hereinafier referred to as the
srincipal Ordinance.- .

(i) in sub-scetion (2). for the existing  expression
" Court of Civil Judee/Additional Civil Judge
(Senior Division)™ and o ~Civil Judge/Additional

ite

lel
1S

s\

ect

ion

| Ju

ing

tr




N

ey

Civil Judge. (Senior Division)” ", the expression
o wCourt of  the Senior Civil Judgc/Additionnl
Senior Civil Judge” and to “Civil Judge/Additional
Civil Judge” " shall be substituted; and
(i) n sub-section  (3)- for the existing 'gxpressinn
w sCourt of the Civil .ludge!Additionul Civil Judge
(Senior Division)” or the ~Civil Judge/Additional
Civil Judee (Sentor Division)” and the *Court of the
Civil Judge/Additional Civil  Judge  (Junior
Division)” of the “Civil Judge/Additional Civil
Judge (funior Division)” ", the expression " “Court
of the Senior Civil Judge/Additional Senior Civil
Judge™ or the “Senior Civil Judge/Additional Senior
Civil Judge” and the “Court of the Civil Judge/
Additional  Civil Judge” or the <Civil Judge/
Additionat-Civil Judge™ " shalibe substituted.
3. Amendment of seetion 6, Rajasthan Ordivance No. 7
of 1950.- In section 6 ol the principal Ordinance, for the exisung
clauses (3) and (4) of section 6, the following shall be :‘-‘.ubstituted’
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namely:- : " :

“(3) the Court of the Senior Civil .Iudgc/Additiomﬂ
Senior Civil Judge: and ‘

(4) the Count of the Civil .ludgclAddlliomll Civil
Judee.”.

4. Amenduwat of section 7, Rajasthan Ordinance No. 7
of 1930.- In section 7 of the principal Ordinance, for the existing
cxpressions «Civil iudge (Sentor Division)”  of <Civil Judges
(Sentor Division)” and ~Civil Judge (Junioy Division)” or “Civil
Judges (J unior Division) - wherever occurting in sub-sections (2),
(3) and (4), the expressions «Senior Civil Judge” of ~Senior Civil
Judges” and ~Civil Judge” or «Civil Judges™ shall be substituted
respectively. ' o |
5. Amendmeit of section 11, Rajusthan Ordinance
No. 7 of 1950.- In sectiont 11 of the principal Ordinance. tor the

cxisting expression “Civil Judge (Senior Divisiony™. wherever
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oceurring in sub-sections (1) and (2), the expression ““Senior Civil

n ~“Judge™ shall be substituted.

6. Amendment of section 12, Rajasthan Ordinance
No. 7 .of 1950.- In the marginal heading of section 12 of the

B pi‘iﬁcipal Ordinance and in sub-sections (1) and (2) thereof, for the
- existing expressions “Civil Judges (Senior Division)” and “Civil
Judges (._luniéi‘ Division)”, wherever occurring, the expressions
-‘:‘Se-nior-Civii‘J_udges“ and “Civil Judges’*_shall be substituted

:Lspecnvely _ ,

7. Amendment of section 12-A, Rajasthan Ordmance
No. 7 of 1950.- In the marginal heading of section 12-A of the
principal Ordinance and in sub-sections (1) and (2) thereof, for the
existing expressions “Civil Judge (Senior Division)” or “Civil
Judtes (Senior Division)”, “Additional Civil Judge (Senior

- Division)” or “Additional Civil Judges (Senior Division)” and -

“Clvil Judge (Junior Division)” or “Civil Judges (Junior
Division)”, wherever occurring, the’ expressions “Senior Civil
Judge” or “Senior Civil Judges”, “Additional Senior Civil Judge”
ar “Additional Senior Civil Judges™ and ~Civil Judge” or “Civil
Judlges™ shall be substituted respectively,

8. Amendmeni of section 13, R.lj-l\ﬂhm Ordinance
;\u. 7 of 1950.- In the malumal heading of section 13 of the
priveipal  Ordinance and in  section itsell. for the existing
expression “Civil Judges' (Senior Division) and Civil Judges
(Junior Division)”™. wherever occurring, the expression “Senior
Civil Judges and Civil Judges” shall be substituted. |

9. Amendment of scetion 14, Rujasthan Ordinance
No. 7 of 1950.- In the marginal heading of section 14 of the
principal Ordinance and in sub-sections (1). (3) and (4) thercol,

*fur the existing expressions ~Civil Judge (Senior Division)™ and

‘Civil  Judge  (Junior  Division)”,  wherever  occurring,  the
expressions “Senior Civil Judge™ and “Civil Judge” shall be

Crubstituted.
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10. Ain’emlmcnf of section 1Y, Rajasthan Or_(linance
No. 7 of 1950.- Forithe existing section 19 of the principal
Ordinance, the folluwiﬂg shall be substituted, namely:-
19, Jurisdiction of other Civil Courts.- (1) Subject
as aforesaid.- _

(i) the Court of a Senior Civil Judge shall have
jurisdiction to hear and determine any suit or
nrigi.néil.proceedings of a civil nature of
which the value does not exceed five lakh
‘rupees, and

(i) the Court of a Civil Judge shall have
 jurisdiction to hear and determine any suit or
original proceedings of which the value does

_ not exceed two lakh rupees. '

b " (2) Notwithstanding anything contained in sub-
section (1)., the suits or proceedings already instituted on
the daté of commencement of the Rujusthah Civil Courts
‘.(Amendmentj Act, 2014 (Act No. 15 of 2014) may be

heard and determined by the same court wherein such suim

or proceeding has been instituted.”.
11. Ameﬁdine_nt of section 21, Rajasthan Ordinance No.
7 of 1950.- In section 21 of _thé principal Ordinance,-

(i) in the marginal heading, for the existing expression
“Civil Judges (Senior Division) and Civil Judges
(Junior Division)”, ‘the éx-prcsSion ~Senior Civil
Judges and Civil Judges” shall be substituted;

(il) in sub-section (1). for the existing expressions
“Civil Judge (Senior Division y” and “fifty thousand ~
rupees”. the ‘expressions ~Senior Civil Judge” and )
“[ive {akh rupees” shall be substituted: and

(iii) in  sub-scetions (2) and (4). for the existing
expressions  “Civil Judge  (Junior Division)” and
“Civil Judge (Senior Division)”. wherever occuTing,

\ w—



A

13(5) XTI RIS-UF, 3TRE 11, 2014 T 4 (&)

the expressions “Civil Judge” and “Senior Civil
Judge” shall be substituted respectively.

. 12. Amendment of section 22, Rajasthan Ordinance
No. 7 of 1950.- In the marginal heading of section 22 of the
principal Ordinance and in sub-section (1) thereof, for the existing
expressions “Civil -Judge (Senior Division)” or “Civil Judges
(Senior Division)” and “Civil Judges (Junior Division)”, wherever
occurring, the expressions “Senior Civil Judge™ or “Senior Civil
Judges™ and “Civil fudges” shall be substituted respectively.
13. Amendmcent of section 2‘% Rajasthaa Ordinance
" No. 7 of 1950.- In the marginal heading ol section 23 of the
principal Ordinance and in sub-sections (1), (3) and (4) thereof, for
the existing expression “Civil Judge (Senior Division)”, wherever
occurring, the expression “Senior Civil Judge” shall be substituted.
14. Amendment of section 24, R: ajasthan Ordinance
No. 7 of 1950.- In the marginal heading of section 24 of tlu.
principal Ordinance and in the section itself, for the existing
-expressions  “Civil Judge (Senior Dwmmn) or “Civil -Judges
{Senior D1V1smn)” and “Civil Judge (Junior Division)” or “Civil
Judges (Junior Division)”, wherever occurring, the expressions
“Senior Civil Judge™ or “Senior Civil Judges™ .md “Civil Judge”
or “Civil Judg,es” shall be substituted respe«,h vely.
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